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0na1 A)1±ca4-ion No. 	 - - •- - 

- 	 -- - 

petition No0 - - - 	 - 

evieW App1iCat.0fl No. 	 * 	 * * 

. 	 . - 

LesDondent 	 ,• 	 - 	 *
Ck 

docae of the pp1iCaflt 

Advocate for the RespOfldeflt 

oteS 
 o 

eTheg1st 	Thte 	 rder 

13.12.2004' present: The Hon'ble Mr. justice RaK. 
Batta. Vice-Chairflafl* 

ç baton is in form 

is 	 ! :0/- 	
Mr.K.K.BiSWISs learned counsel for 

dcpcs 	 BD 	 the applicant states that the condonation 

No ...... 	 3 	 ' application has already been filed. In 

Dated 	 ......... . Case, the condonation application is 

filed, the same be listed along with this 

Dy. cistrat 	 application on 14.12.2004. 
LI 

I 	 - 

S c 	 Vice..Chairmafl 

bh, 	 - 

14.12.2004 Present: Hon'ble Justice Shri R.K. 
Batta, Vice-Chairman. 

- 	 $ 	
I 

In view of the dismissal of 

Misc. Petition No.148/2004 the O.A. is 

,AA19 	
also dismissed. 

/ 	 - 	Vice-Chairman 

nkm 

H 	 I  I 	 I 

I 	 I 



O.I. 315.f9. 

19.1.17. 	In this matterthe originajerder in 

o.A,N..31of 04 has been set aside by the 
Hen'ble Gaulti High Court for consideration 
of the application on merit. 

.. Issue notice on the Respandants 
to the counsel for the parties. 

Post the matter on 6, 907, 

Vice-chairman 

• 	
0 	

6107 	e Hon'ble Gauhafi H1g1 vidC 
order dab&24.1I.06 in W.P.-1Th.3082/05 set 
aside the )4er 	 12.04 1,assed in 

OL 	 O.A.No.3 15 of b-ia M.P:No. 148 of 2004 by 
tl4q,  Thhim1-1i '?man.ded the matter. This 
TnbUfla1} 	ANO 329 2003 by 0] d -dated 

/ 	 298(1 had granted eel. 1 reliefs to the 
ap1lcants which they would be uncl entitled 

6.2.07 	The Honb1e Gauhati ifigh Court vide 

• 	order dated 24.11.06 in W.P.(C) No.3082/05 set 

aside the order dated 14.12.04 passed in 

OA.No.315 of 2004 and M'.P.No. 148 of 2004 by 

this Tribunal and remanded the matter. This '. 	&' 	'•Y 

Tribunal in O.A.No,329 of 200.1 by order-dated. 

•  29.8.2001 had grantea certain reliefs to the 

applicants which they would be found entitled 

within a period of three months. Thereafter, the 

applicant has ,filed Review Application No.2 of 

2005 wherein there vas some delay for which a 

condonation petition was filed. This Tribunal 

has dismissed the condonation petition vid.e 

order dated 18.1.05. The Hon'bie Gauhati High 

Court while considering the question of 

limitation, against the Review application for 

condonation of delay passed the following order: 

"it is submitted by the learned counsel 
that the petitioner had approached for non 
payment of house rent allowance by the 

eontd/ - 



up 	--- 	- 

Contd. 
6.2.07 

concerned authority and as such the claim 
of the petitioner cannot be held to be 
barred 	by limitation. Our attentior._lias 
been drawn to the decision of the Central 
Administrative Tribunal, Guwahati Bench 
in OA.No329 of 2001 wherein vide order 
dated 29.8.2001, the Tribunal had granted 
house rent to the employees 	of the 
Canton.ment Shillong from May, 1991. It 
is, therefore, subujitted that siinilr relief 

\ has. been grnt,ed to the similarly situate4 
persons and" that the house rent for 10 
years was granted by the same Tribunal. 
As such the petitioner cannot be depriv&1 
of his house rent allowance, 	as 	the 
petitioner is 	also an employee of the 
Cantonment., Shillong. 

In the light of the decision of the 
Apex Court in the case of 'Madras Port 
Trust, we hardly find any basis for 
rejecting the claim of the petitioner on the 
ground of limitation.. 

We therore, set aside the order 
dated 	14.12.04 passed by the Central 
Administrative Tribunal., Guwahati Bench 

.. and 	the 	Tribunal 	shall 	consider 	and 

/ dispose of the application in OANo.315 of 
2004 on merit and present. writ Petitioi 
stands disposed of accordingly." 

1 	 ' 	' 	1 have heard Mr. K. K. Biswas 

learned counsel for the applicant and Mrs. 

- - 7 	M. Das 'learned AddI.C.G.S.C. for the 

respondents. It appears that though the 

	

46-e4 ,97 	/77w dag,  ,dd/ 
applicant has filed the M.P. for 

/r 	 condonation of delay in filing the Review 

Application, direction was given by the 

Hon'ble ' High. Court to consider and 

- 	 dispose of O.A.No.3 15 of 2004 on merit. 

•  ' Since this is a Division i3eth 

matter, one-in onth time is granted to the 

respondents to file reply statement. 

• 	 Post the matter on 7.3.2007. 

.;, 	 ' 	 ... 	
Vice-Chairman 

	

1ii 	

- I 



7 

4t 

3o7 

Jk6VZ \_e 

4 	. 

07.03.07 	Counse' 	r the, espicIents * 

preys for further fime to tie wriU:en 

ta Let : be done. Post: i ll .pl 

metter on 23,3.07. 

'n 

lm 

c 28.3.2007 	Respondents are granted further 
ol 

	

	 three weeks time to file reply statemente 
post on 27.4.2007. 

~z 
Vice-Chairman 

27.4.2007 Present: 	The Hon'bie Mr.G.Shanthappa - 

Member (J) 

The Hon'ble Mr.G.Ray, Member (A). 

Lv 

61 

Case called. Neither the Applicant nor the 

learned counsel for the Applicant is present. 

Mrs.M.Das, learned AddI.C.G.S.C. for the 

Respondents submits that written statement is 

ready and she is permitted to file before the 

Registry after serving copy to the learned 

counsel for the Applicant. Applicant is granted 

four weeks' time to file rejoinder. 

Call the case on 01.06.2007 for hearing. 

.. 

7" 
fLowk Cr)  

k22 

• 

Mm& (A) 	 9 Membei(J) 
/bb/ 

1.6.2007 	The matter is remitted by the High 

Court. Mr.K.K.Biswas, learned counsel for 

the Applicant wanted to file rejoinder. Three 

weeks' time is allowed. 

Post the case on 25.06.2007. 

Vice -Chairman 
Ibbi 



O.A. 315 of  

5.6,07. 	At the request of learned counsel fr 

the respondents case is adjourned 

11.7.07. Post the matter on 

Vice-Chairman 

111 

7.2007 	 Mr.K.K.Biswas, learned counsel for 

the Applicant sought for time to file 

rejoinder. Let it be done within two weeks. 

Post the case on 26.7.200 

Vice-Chairman 

5.7.07 	Post on 14.8.07 for hearing. In the 

meantime the applicant may ified rejoinder, if 

any. 

Vice-Chairman 

pg 

11.10.07 	At the request of Mr K.K.Biswas, 

learned counsel for ,  the applicant, and Mrs 

M. Das, learned Acidi. Central Govt. 

Standing Counsel for the respondents)  call 

this matter for hearing on 20.11.2007. 

(Khushiram) 	(Manoranjan Mohanty) 
Member(A) 	Vice-chairman 

10 
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Mr.K.K.Biswas, learned counsç 

the Applicant and Mrs. Manju'iä. uas, 

learned Advocate for the Cantonment 

Board are present. 

20.11.2007 

On the prayer of Mr.K.K.Biswas, 

learned counsel for the Applicant, call this 

mcittr on 29i 1 2007 

	

/hus~iram) 
	

(M.R.Mohanty) 

	

Member (A) 
	

Vice-Chairman 
/bb/ 

\t. 

k 

io—r- 

29.11.2007 

I ,  

Mr.K.K.Biswas, learned counsel for 

the Applicant has submitte4 an Application 

for withdrawal of the Original Application. 

Since the learned counsel for the 

Respondents is not present in the Court, 

the matter will be heard on 10.12.2007. 

1 

(Khushirain) 
Member(A) 

10.12.2007 	Mr.K.K.Biswas, 	learned 	counsel 
• 	

• 	 appearing for the Applicant is. present. He 

has tiled a memorandum dated 29.11.2007 

•  seeking permission to withdraw this case. A 

copy of the • said memorandum has 

already been received by Mr.G.Baishya, 

learned Sr. Standing counsel for the Union 

of India on behalf of Mrs.M.Das, learned 

Addi. Standing counsel for the Union of 

India. 

Contd....... 



4 	 O.A. No.315/2004 

Contd. 
10.12.2007 This disposed of case (O.A 

No.315/2004) has come on remand from 

the Hon'ble Gauhati High Court for fresh 

disposal. But at the hearing stage 

Mr.K.K.Biswas, learned counsel for the 

Applicant, with instruction from the 

Applicant, has prayed for withdrawal of 

the case; which is hereby allowed, after 

hearing learned counsel for the parties. 

In the aforesaid premises, this 

Original Application stands dismissed being 

withdrawn/not pressed. No costs. 

With the disposal of the O.A., M.P. 

No.148/2004 and R.A. No.2/2005 also stand 

disposed of. 

Send copies of this order to the 

Applicant and also to all the Respondents 

in the addresses given in the Original 

Application. 

(Gautam Ray) 	 (M.R.Mohanty) 
Member (A) 	 Vice-Chairman 

/bh/ 

: 
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CENTL ADMINISTTIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No.315 of 2004 

DATE OF DECISION: 10.12.2007 

Sri JigirSingh 

Mr.Kj<.Bjswas 
	 ................................................. Applicant/s 

........................................................Advocate for the 

Applicant/s. 

- Versus - 
U.O.I. & Ors 

........................................ ...............Respondent/s  

Mrs.M.Das, Addl.C.G.S.C. 
............................................................ Advocate for the 

Respondents 

CORAM 

THE HON'BLE MR. M.R. MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR GAUTAM PAY, ADMINISTRATIVE MEMBER 

Whether Reporters of local newspapers may be allowed to 
see the Judgment? 

Whether to be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy 
of the Judgment? 	 e/No 

"dl  

Judgment delivered by mber (A) 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
LJWAHATI BENCH 

Original Application No. 315 of 2004 and 

Misc. Application No.148 of 2005 and 

Review Application No.2 of 2005 

Date of Order: This, the 10th Day of December, 200:7 

THE HQN'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE SHRI GAUTAM RAY, ADMINISTRATIVE MEMBER 

Sri Jigir Singh 
Son of Late Inder Singh 
Safaiwala, Cantonment Board 
Shillong. 

By Advocate Mr.K.K.Biswas. 	
Applicant. 

- Versus - 

Union of India- 
Representing by the Ministry of Defence 
Cantonment Board 
Shillong, Post Box No.83 
Shillong 793 001. 

2. 	Cantonment Executive Officer 
Cantonment Board, Shillong 
Post Box No.83 
Shillong - 793 001. 

Respondents. 

By:Mrs.M.Das, Addi. C.G.S.C. 

0 R D E R (ORAL) 

M.R.MOHANTY. (V.C.): 

Mr.K.K.Biswas, learned counsel appearing for the Applicant is 

present. He has filed a memorandum dated 29.11.2007 seeking permission 

to withdraw  this case. A copy of the said memorandum has already been 

received by Mr.G.Baishya, learned Sr. Standing counsel for the Union of 

India on behalf of Mrs.M.Das, learned Addl. Standing counsel for the Union 

:

ofdia. 

7 
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2. 	This disposed of case (O.A. No.315/2004) has come on remand 

from the Hon'ble Gauhati High Court for fresh disposal. But at the hearing 

stage Mr.K.K.Biswas, learned counsel for the Applicant, with instruction from 

the Applicant, has prayed for withdrawal of the case; which is hereby 

allowed, after hearing learned counsel for the parties. 

In the aforesaid premises, this Original Application stands 

dismissed being withdrawn/not pressed. No costs. 

With the disposal of the O.A., M.P. No.148/2004 and R.A. 

No.2/2005 also stand disposed of. 

Send copies of this order to the Applicant and also to all the 

Respondents in the addresses given in the Original Application. 

(U ) 
MEMBER (A) 

(MANORANJA4OHANTy) 
VICE-CHAIRMAN 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

	1. 2  
GUWAHATI BENCH:: GUWAHATI 

OA No. 315 of 2004 

Sri Jigir Singh 	.............Applicant 

-VS.. 

Union of India & Others .... Respondents 

IN THE MATTER OF: 

WITHDRAWAL PETITION BY THE APPLICANT 

The Applicant above named most respectfully sheweth: 

L. That the Applicant has since decided to withdmw the above Original 

Application so as to settle the matter with his Employer, the 

Respondents, amicably, and/or in the case of its failure1  seek for the 

appropriate Forum for the appropriate relief. 

2. That, in the premises above, the Applicant, therefore, prays that the 

Hon'ble Tribunal may be pleased to allow the Applicant to withdraw 

the above O.A. and pass necessary orders as deem fit and proper. 

And, as in duty-bound, the Applicant shall remain ever grateful for this 

act of your kindness. 



- fhT 	rfr 	fiii 
Central Administrative iihuna 

9 DEC2004 

; 

IN TILE CENt AL_AIkA1E1 : GUWAHAT][ BENCH: 

t 

AT GUWABATI 

(An application under Section 19 of the Administrative Tribunal Act, 1985) 

0. A. No. 	 of 2004 

Sri Jigir Singh 
	

Applicant. 

Vs. 

Union of India & Others - 	 - Respondents. 

Synopsis 

Application for non-receipt of House Rent Allowances for the period 	from 	J89 

till allotment of a Govt. Qtr. in favour of the Applicant. 

INDEX 

I Sl.No. I Annexures 	I Particulars 	 I Page 

1. - Application 1 to 5 

2. - Verification 6 

3. Annexure-A Representation for HRA 7 

4. Annexure-B Respondent's letter requiring information 

regarding rented accommodation of Applicant 8 

5. Annexur-C 2 Submission of Certificatby Applicant 92 10 

for rented house 

6. Annexure-D Commitment of Respondent in a joint 11 

memorandum signed by the Respondent & 

the Union of Ca tonment Board employees 
. 	 i 

Vaitnama 

- Acknowledgement Receipt of Service copy 15 

F ~1, 1, ed b "- 
Place Guwahati. 

 Date 	 72004. 	
(K K. BISWAS) 

Advocate 
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IN THE CENTRAL A1)MINISTRATIVE 	 9 
TRIBUNAL: GUWAHATI BENCH: 

AT GUWAIIATI 

• (An application under Section 19 of the Administrative Tribunal Act, 1985) 

0. A. No. 	 of2004 -  

Sri Jigir Singh, 

Son of Late hider Singh, 

Safaiwala, Cantonment Board, 

Shillong. 

- Applicant. 

Vs. 

1) Union of India - Representing by the Ministry of Defence, Cantonment Board, 

Shillong, Post Box No. 83, Shillong-79300 1. 

) Cantonment Executive Officer, Cantonment Board, Shillong, Post Box No. 83, 

Shillong-79300 1. 

Respondents. 

DETAILS OF APPLICATION: 

1. Particulars against which the application is made: 

Cantonment Executive Officer, Shillong, Respondent No. 2's letter No. 

SHG/8/Jigir Singh/1 89 Dt. 18/19-5-99. 

(Annexure - B) 

The Commitment made by the Respondent No. 2 in the Memorandum of 

Settlement held on 7.7.2000 between the Respondent No. 2 and the 

Cantonment Board Employees Union, Shillong. 

(Annexure—D) 

Contd...........P/2 - Jurisdiction. 



F  - 	
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1/2/I 

2. Jurisdiction: 

The Applicant declares that the subject matter of the application is within the 

jurisdiction of this Hon'ble Tribunal. 

Limitation: 

That it is humbly submitted that the Applicant being illiterate and unaware of the 

Laws and Court procedures and also as he was all the time being assured by the 

Respondents that his case was being considered for allotting a Govt. residential 

accommodation as per prevailing system, the Applicant could not come to this 

Hon'ble Tribunal earlier. 

The Applicant submits that a separate application has been filed under M.P. No. 

L.S .........  of ... praying for condonation of Delay in filling this 

Application and the Applicant prays that your Lordships may be kind enough to 

condone the delay and admit this Application for redressal of the Applicant and for 

which the Applicant shall remain ever grateful to your Lordships. 

Facts of the case: 

4.1 That the Applicant is the citizen of India and belongs to Scheduled Caste, and 

is, therefore, entitled to the rights and privileges guaranteed to the citizens of 

India under the Constitution. 

4.2 That the Applicant joined the service in the Cantonment Board on 03-02-89 in 

the capacity of a Safaiwala (Sweeper) under the Cantonment Executive 

Officer, Cantonment Board, Shillong, and since then the Applicant has been 

discharging his duties upto the zenith satisfaction of his Superiors. 

4.3 That as per prevailing System and Rules of the Applicant's service the 

Applicant is entitled to get a residential accommodation of his Department 

and in lieu of which the House Rent Allowances as admissible as in vogue 

shall have to be paid to the Applicant, as he is an essentially intermittent 

category of service to get the priority over others in getting a residential 

accommodation. 

Contd ................ P13 - That the ......... 
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I 4.4 That the Applicant has been favoured with a residential accommodationIZ. 

: 	"•• 	 ,L 	&C . 	 & tZ. 

I 	 U 	ip 

4.5 That in spite of reated approaches to the concerned authorities by the 

Applicant, he was not given either a Govt. residential accommodation or the 

I  

A copy of his written representation received by the Respondents on 

28-12-98 is enclosed as Annexure - A. 

4.6 That it was only after the said letter the above Respondent required the 

necessary information of the rented house of the Application in respect of 

granting House Rent Allowances vide their letter No. SHG/8/Jigir Singh/189 

Dt. 18/19-5-99. 

Copy of the above letter is placed as Annexure - B. 

4.7 That in compliance with the Respondent's letter quoted above the applicant 

submitted necessary infonnations to the Respondents in respect of his living 

in a rented house. 

The copies of the Certificates mentioned above are enclosed as 

Anuexure - c. 

4.8 That failing to get his grievances redressed the Applicant approached the 

Cantonment Board Employees Union, Shillong, for taking appropriate steps 

in the matter. 

4.9 That due to initiative taken by the aforesaid Union the Respondents agreed to 

settle the matter and a Memorandum of settlement was formulated and signed 

by both the said Union and the Respondents on 07.07.2000. 

Copy of the above Memorandwn is submitted as Annexure - D. 

4.10 That even after submission of the required informations from time to time the 

Respondents have been observing chilly silence on the matter despite 

representations of the Applicant to get the commitment fulfilled as agreed to 

the Memorandum while discussing the matter with the Union. 
1JO 	 - b F. 

Contd..........P/4 - That the ........... 
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4. 1' That the inaction of the Respondents have sustained a severe financial loss to 

this poorly paid Applicant and his "just dues" were denied till date. 

4.13. That the Respondents have infringed the constitutional safeguards guaranteed 

under Articles 14, 16(1), 21, 39(d) and 309 of the Constitution of India. 

A t3 

4. l,$he Applicant craves leave of this Hon'ble Tribunal to file Additional 

Written statement / Rejoinder, if necessary, for the ends of justice. 

Grounds for Relief: 
V 

5.1 For that the Applicant has been deprived of not getting the House Rent 

Allowances due to inaction of the Respondents till a Govt. residential quarter 

was allotted to the Applicant. 

5.2 For that the commitment made by the Respondents to the Union to settle the 

problem of the Applicant was not honoured during the long span of 4 (four) 

years. 

5.3 For that the financial loss was caused to the Applicant by the Respondent. 

5.4 For that the Fairness of Administrative justice was denied. 

5.5 For that the rules and prevailing system of the respondent's own set of rules 

were flouted by the respondents. 

5.6 For that the inaction of the Administration has caused infringement of 

Fundamental rights in respect of Articles 14, 16, 21, 39(d) & 309 of the 

Constitution of India. 

Details of Remedy exhausted: 

The  Applicant declares that failing to get his grievances redressed under the 

relevant service rules to the best of his capabilities he has come to this Hon'ble 

Tribunal for having Justice which seemed to him efficacious as per Article 21 of 

the Constitution of India. 

Contd .......... P/S - Matters not........... 
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7. Matters not previously filed or pending with any other Court :- 

The Applicant most humbly submits that he has not previously filed any 

application, in this Tribunal nor any writ petition or suit regarding the matter in 

respect of which this application has been made before any court or any other 

Bench of the Tribunal. 

8. Relief Sought: 

In the circumstances stated above the Applicant humbly prays that the 

Lordships of this Hon'ble Tribunal may be pleased to pass order and 

direct the Respondents to pay the House .Rent Allowances to the 

Applicant as admissible under the prevailing Rules and System for the 

period from Februa,1189_to till allotment of the Govt. quarter to the 

Applicant with all consequential benefits; and 

Interest at the prevailing market rate for the amount payable to the 

Applicant as House Rent Allowances for the loss occasioned to him; and 

Costs for the litigation expenses; and 

Any other reliegs) as the Hon'ble Tribunal may deem fit and proper. 

9. Interim Relief: 

Pending finalisation of this Application your Lordships may be pleased to pass 

such order as deem fit and proper. 

10. Particulars of Application Fee: 

Indian Postal Order No ... ........................dated '.!.L' .... amounting to 

Rs.50.00 (Fifty only) to be drawn in the Head Post Office, Guwahati is enclosed 

herewith. 

11. Details of Index: 

An Index in duplicate containing the details of the documents to be relied upon is 

enclosed. 

12. List of Annexures :-

ABCt/) , D, 

Contd.........P/6 - Verification. 
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1/61/ 

VERIFICATION 

I, Sri Jigir Singh, sori of Late hider Singh, aged about 36 years, working as 

Safitiwala under Cantonment Board Executive Officer, Shillong, do hereby solemnly 

affirm and verify that the contents of paragraphs 4.1 to 4.9 are the facts of the case and true 

to my knowledge, information and belief and that I have not suppressed any material facts 

and the Paras 4.10 to 4. 1 are my hwnble and respectful submission before this Hon'ble 

Thbunal. 

AND I sign this VERIFICATION on this 	 day oàmber, 2004. 

Place: Guwahati. 

Date .................. 

Ii 

To, 

The Deputy Registrar, 

Central Administrative Tribunal, 

Guwahati. 

SIGNATURE OF THE APPLICANT 
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A' 

To 
The Executive Officer, 

Cantonment Board, Shillong. 

Sub: A Petition for House Rent Allowances. 

sir, 

i have the honour to inform you that I have neither 

been allotted an Official Quarter nor given House Rent 

allowances benefit ever since I have joined in my 
service ( on 3rd Feb' 84). 

In this regard I would Like to request you 

that house rent allowance from the day of my joining may 

please be sanctioned in my favour for.which act of your 

kindness I shall ever remain grateful to you. 

Yours faithfully, 

Date : Shg: 

The 28th Dece '98 	
Jigir Singh 

sweeper ) 

Received, 

sd/- 28-12-98. 

'a- 	 - A 
4 C - 
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----- 
 

1 ' 	 . 	 ;-_. 	
• 1, 

• 	Telephones 

4300/6904 (Mily ) 	 No • SHG/8/ Jigir Singh/ /3 223929 	(Civil) 	 Office of the Cantonment Board 
• Post Box No,83,Shillong_793001 

Dated thee 	(
F

) 	May ' 99 To 	., _— 	
) 7: 

Jigir qjr  gi 	. 
.Safaiwala,. 

• Cantt Board hillong 0  

SUB: GRANT or1 HRA. 

Referene -  yoiter-  dted-Ø7 1 5,99, 

You are herebk required to furnish the house , 
0 	and the name*. and add'çss of YOUr house owner of yow rented 

hbuse for .neôssary acfiOno. 	
0 

oo 	 ;X, I • Cantoent Executive Otfice 
0 	

. 	 (P. LAL ) 
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?'1E1ORA1DUM OF SE'rTLEMENT U NDER SECTION 12(3) * 	
OFINDUSTRIALDISPUTEAÔT1 

A Memorandum of Settlement under section 12(3) of 
IndUstrial Dispute Lot 1947 arrived at between Cantonment 
Board nployees Union Shillong and Management Cantonment 
Board over the dispute of *s unauthoriged deductjon 
of'H,R.A. 

Management Representive by : Sh. •P,Lal, Executive 
Officer, Cantt Board 

Union represented by 	z Sb. Inder Singh, General 
Secretary. 

SHORT REXITAL OF THE CASE 
• 	 . 	

r(_* 
• 	Union raised adispute that persons, notmataying in 

tio.Govt quarter are not being paid Hpuse rent. They raised 
a specific case of Sri Jigir Singh Safaiwala. 

Mantamenet stated that fact isnot correct Sri 
Jgir Singh was staying'Govt acoomodation alloted e earlier 
to his father & bletber on to his mother Srj Singh inaney 
informed the management that ht. is not staying with his 
mother 

However after protected discussion ammiCab.e: 
si*ation was artive4l and both the parties agreed to sign 
a memorandum of settlement. 

ERMSOSEPTLE?1E. 

I'. Persons who are. staying Govt accomodation will 
not bepaid H.R.A. 

2, Persons who 	were sharing Govt .qrt but present1y: 
not sharing Govt Qrts will be provided HRA 
subject to their intimation and. pr4er verification, 

1 I 
30 Sh Jigir Sing}i will intimate about his present 

staying to the management and after verification 
management will pay BRA from the months be submitted 
his declaration. 

ti  

........... 

Sh e  ner Singh 	 . 	nt...Exeeutive 
General Secretary 	 .—Otfier Cantt Board 
Cantt Board Employees Union Shllp 
Shillo 	 •( 	'.• 

ftecutivA QE?r'' 

•  

Cantt Board Employees Union. 
Shil].ong 

00 
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To 

The Cantonment Executive 0'f.icer 
Cantonment,. Board Office Shillong 

Sub:— GRANT OF HOUSE RENT 

Sir, 

Reference my application dated 28.12. 

regarding.'ant of house rent allowance. 

Sir, I am residing in a rented house which has 

already been intimated, to your office vlde my ittter 

dated 17.4 .2000 and again on 25.4.2000 and 1 haee 
submitted the house rent receipts also. I ave requested 
for allotment of quarter vide my application dated 27.3.2000 

and thereafter I have requested vebaliy.fliaflY times but 

neither I have been alloted any quat'ter nor .pad HRA. 

It is therefore iqeque.sted• kindiyoOk into 

the subject matter and grant me house rent: allowance 

since I have not been alloted Board's accornod.atiOfl. 

Dated ,Shillong 
he 22nd Jan'2003 

Yours 

(Jig 7sil/~,  gh) 
Safaiwala 

4A 
by 
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IN THE CEN4AL OITI$TRMJRIBUNAL T 

lfk 
GUWAHATI BE1Cñ 

IN THE MATTER OF: 
O.A.No.3 15/04  
Jigir Singh 

 

• ..Applicant 	 2 
-Vs- 

Union of India and ors. 
...Respondent. 

-AND- 

IN THE MATTER OF: 
Written statement on behalf of 
respondents no.land 2. 

STATEMENT ON BEHALF OF RESPONDENTS NO.1AND 2) 

I, Shri Or . 	1Q e C /c ('4 ' 	son of IL? 	1. #7f 	f * S 

nt1y working as the Chief Executive Officer, Cantonment Board, 
iong-793001, do hereby solemnly affirm and state as follows:- 

	

• 	That 1 am the Chief Executive Officer, Cantonment Board, Shillong-1. 
Id,  copies of the aforesaid application have been served upon the 
spondents. I have gone through the same and being the Chief Executive 

)fficer of the Board, I have understood the contents thereof. I have been 
utlitorized to file this written statement on behalf of the respondents no 1. 

I do not admit any averments except which are specifically admitted 
ereinafter and the same are deemed as denied. 

That the applicant Shri Jigir Singh joined in the service as Safaiwala 
sweeper) on 06.02.89 under the Cantonment Executive Officer 
:4ntonment Board). He made an application dated 28.12.98 with a request 

) allow House Rent Allowance from the day of his joining. 

4 1 That, vide office letter no. SHG/5lJigir dated 24.09.99 the applicant 
IwAs asked to submIt a certificate in the enclosed form that be is not 
o sharing a government accommodation or not residing with 
parents or relatives and to explain why the House Rent Allowance was not 
cliimed since 1989. in reply to the above letter the appcant has stated that 
since August 1994 to April 1999 he has neither occupied a Government 
aconimodation nor residing with his parents/ relatives. And accordingly he 
sthmitted house rent receipt from Rilbong, Shillong. The said receipt does 
nt contain any name, address and house no. of the owner of the house. 
Thereafter the authority again vide letter dated 19.05 .99 under no. 
SG/8/Jigir Singh /183 directed the applicant to furnish the name and 
akfress of the House Owner where he lived as tenant. 



q 

-2- 

That, on 18.02.2002 the applicant submitted a receipt issued by the 	r 

President, City Gurudwara, Boro Bazar, Shillong which infact is 	. 
contradictory to the earlier statement supported by the house rent receipt. 

Thereafter he again made an application dated 27.03.2000 where he 
also made false statement by saying that since December 1999 be was 
residing in the residential house of late Dalbir Singh who expired on 
1.09.1999 but infact in the said residential quarter which was allotted to 
late Dalbir Singh ex- Safaiwala of the said Board was locked with the 
articles of late Dalbir Singh and under custody of Smt. Deepa, Safaiwala of 
the Board who was even directed to give the vacant possession of the quarter 
to the office of the humble answering respondent. 

Accordingly the applicant was also asked for explanation for making 
false statement. An enquiry was made and after verification it was also 
found that the postal address as submitted by the applicant by showing the 
holding no.63 is not available and all quarters are occupied by the staff of 
Municipality and not by the applicant. Accordingly he was communicated 
the same vide letter dated 22.09.2000 and his claim was not entertained and 
was: communicated vide letter dated 08.06.200 1. 

Reply to the facts of the case: 
7.1. That with regard to the statement made in paragraphs 4.1 and 4.2 of 
the application, the humble answering respondent has nothing to make 
ôorninent on it. He however does not admit any of the statement which are 
contrary to the records. 

7.20 That with regard to the statements made in paragraphs 4.3 and 4.4 of 
the application the humble answering respondent begs to state that the 
respondent begs to state that the House Rent Allowance will be admissible 
who are entitled to get the benefit. 

7.3. That with regard to the statements made in paragraph 4.5 of the 
application the humble answering respondent begs to state that the applicant 
made an application dated 28.12.98 with a request to allow him the House 
Rent Allowance from the day of his joining. 

7.4. That with regard to the statements made in paragraphs 4.6 and 4.7 of 
the application the humble answering respondent begs to state that the vide 
office letter no. SHG/5/Jigir dated 24.09.99 the applicant was asked to 
si*bmit a certificate in the enclosed form that he is not occupying/ sharing a 
government accommodation or not residing with parents or relatives and to 
explain why the House Rent Allowance was not claimed since 1989. In reply 
to the above letter the applicant has stated that since August 1994 to April 
1999 he has neither occupied a Government accommodation nor residing 
with his parents! relatives. And accordingly he submitted a house rent 
receipt from Rilbong, Shillong. The said receipt does not contain any name, 
address and house no. of the owner of the house. Thereafter the authority 
again vide letter dated 19.05.99 under no. SHG!8/Jigir Singh /183 directed 

g,';  
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the applicant to furnish the name and address of the House Owner where he 
lived as tenant. 

That, on 18.02.2002 the applicant submitted a receipt issued by the 
President, City (3urudwara, Boro Bazar, Shillong which infact is 
contradictory to the earlier statement supported by the house rent receipt. 

Copies of the house rent receipt and letter dated 19.05.99 and 
certificate dated 18.02.2002 are annexed herewith and marked as 
Annexure 1 series, 2 and 3. 

7.5. That with regard to the statement made in paragraphs 4.8 and 4.9 of 
the application the humble answering respondent begs to state that 
Thereafter be again made an application dated 27.03.2000 where be also 
made false statement by saying that since December 1999 he was residing in 
the residential house of late Dalbir Singh who expired on 12.09.1999. 
Accordingly vide letter dated 07 .04.2000 the applicant was directed to 
explain as to why disciplinary action shall not be initiated against him for 
giving false statement. Thereafter vide letter dated 08.08.2000 the applicant 
submitted a postal address thereafter as enquiry was made and after 
verification it was found that all the quarters of the Harijan Colony near City 
Gurudwara, Shillong-2 are occupied by employees of Municipal Board. 
Further in verification it was also found that there is no holding no.63 as 
mentioned by the applicant. In reference to that verification your humble 
answering respondent vide letter dated 22.09.2000 informed the applicant 
that in pursuance of his letter in reference to the postal addresses it was 
ascertained by the office that there was no holding no.63 in Boro Bazar, 
Harijan Colony near City Gurudwara, Shillong and hence no action for 
granting of House Rent Allowance has been taken. 

Further he was asked to verify the matter in the office if he desired. 
Thereafter, accordingly your humble answering respondent vide letter dated 
08.06.2001 informed to the applicant that his claim for House Rent 
Allowance could not be entertained. 

Copies of the letters dated 27.03.2000, 07.04.2000, 08.08.2000, report 
dated 22.09.2000, letter dated 22.09.2000 and letter dated 08.06.2001 
are annexed herewith and marked as annexure 4,5,6,7,8 and 9. 

7.6. That with regard to the statements made in paragraphs 4.10 to 4.13 of 
the application the humble answering respondent begs to state that in reply 
to the letter dated 08.06.200 1 issued by the humble respondent the applicant 
made a letter dated 18.06.200 1 intimating that the matter has been taken up 
by the Hon'ble Tribunal through Cantonment Board Employees Union and 
he will act in accordance with the directives of the Tribunal. Thereafter the 
office of the respondent informed the facts of the case to the assistant Labour 
Commissioner (C) (iuwahati-3 vide letter no.SHG/8/Jigir Singh dated 
29.06.0 1 that as per memorandum of settlement the applicant was to get his 
accommodation verified by the management. Further stated that inspite of 
the repeated request Shri Jigir Singh, the applicant has failed to give his 
proper residence address verified by the management and hence it is difficult 
on the part of the management to settle the issue. Hence there is no lapse on 
the part of the respondent authority but for the failure of the applicant for 



giving the proper address of residence and as much as for real non-
cooperation of the applicant the matter could not be settled out. 

Copies of the information letter dated 18.06.2001 and letter dated 
29.06.01 are annexed herewith and marked as annexure 10 and 11 
respectively. 

7.7. That the grounds set forth by the applicant are not the good grounds. 
Te applicant should have come with clean hands so as to get the relief if he 
rally entitled. 

W \sL 

-r 	 ve 
0çce' 



VERIFICATION. 

I, Shri 	T A Cl A N P FIJAW son of (rmm T'Thc 
presently working as the Chief Executive Officer, Cantonment Board, 
Shillong493001, do hereby verify and state that the statements made in 
paragraphs7o tt73 fLL*  

r4 '4- MIVt 

64And I have not suppresed any material facts. 

And I sign this verification on this 	J- "'- ,07 at Guwahati. 

I :.UWt1 



-& 

/ 	 M 	 IVA 

f 	 - V 

:4 

	

-107 

- 	

; 

(L 
OFF CER sIILLcG. 

- 

I 	 •:'- 

0 

44 

ck 



- 

- 

: 

...L 

4/
711, 

 1 41   

1 1  

I 

(2J27/. 

• 	

.: 

• 	•• 	 • 



______ ____________________ 	•~ 

1I 
	

• : 

I 

j 	
iZ r7 

9/ J 9r 
/ 

,V~~ 
\\ 

• • 



L r 

fr 71 7hz 2 

272?2( i 

I 
it 

V 

- 	--. 



4-. 	 .- -------.---.- 	 — 14- 

/ . -. 

• . 
-4. 

d•• 

I, 
V 

• 	4. •Q? •.. '-1 	 ç'z 

/ 
1 

41 

/ 

 74. 
97@  

k1A 
jZ~ 7 7 H 

I 

VI 



1 

/74 

 

97 	4 
19 

-q 



/c 

/ 

/ 74; p 	7T1 	 y 4& r 
97vzn - 

H 
	

S 	-.. 

- 



---- _ 
— 	 I 	- 

No9 iG/8/ jjgir 
 Sirilgh/ / IvC 

orfice of  the Cantorint 
post Box 0,6395hi11079300 

Dated the 

:. 

'P 

ent 

• c.eI; .. ; ••- 

hneS 

L3OO/690 ~mily  
223929 	

CiVil 

To 

Sh. igir StnP) 2  
Safaiwala, 

 

Cantt 
Board $long. 

s: GRAM OF  HRA 

Reference yo tw letter dated 7.5,99 

?OU are herebY 
eqUi1' to fLrniS the 

hoUSe N 

and the and address o 
your  house oer 

o yoUr r 

house or nec5arY acti0. 

i 
LAL 	 •i 
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I. 	To 

1 

The EXccutive Oflicer, 	 / 
The Shillong Cantonment Board, 

Shil1ont, 

	

.., 	'.\ 
Respected Sir, 	 !, 

I have the hocour to draw .  your kind,/'attnt ion on 
the facts and circumstances 	neioned below. 	 .: 

Tt 51r, at icect I have beri workin at 
Caiboent. Board, 	u.l1on and inpe Deembr 1999 a10 
re2iding the residential house or late Dalbir $ingh 
who exji.r.d on 12.9.99 while in 3ervice. 

-S 

That sir, I have applied for'qrter.btti11 
I havo not receive any quarter, 

So Sir, I, therefore, mo. 	humbly 
praying oiore your honour to'.iflot t h e - 
exitin quarter 'nere lam °;P/:3id1n, 
the iie of Late Dalbir ingh to my naeand, 
for that act of kindness I 3L,611 be 	u1 j  
to you for ever. 	 A 	- 

/ ThkiflL YOU. 

yours 	tLhfLlly, 
Dted Shillon€, 

' 	 -' 	
• ': The 27n viarch 2000. 	 (Jagjrgh) 

0 	 / 

/ 

- 	 •. 
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&_.. ,,._. 	
.5 	 . 	 . 

• 	Telephones 	 . 

4309/ ~1111Y ) 	 No. saa/8/'1t 

223929CiV il ) 	 Office of 
Post Box 
Dated the 	

4pr
. ffi 

-  To 	 / 

Sh. Jigth Sin,h 	 - 

Safa3.Wala 	. . 	

•: 

Cantt Board Shiflong. 
- 

SUB: FXPLANATI..PL' 
5- 

Ref: Your lctter dated 273.2OO. 	.. 	' 

	

.' 	

• 	 : '•'. 	 : : 	.?: 
- 	•/ S. 	

•5.•555•4_S• 
-••'r'5 

" 5 . . 	 . f  

It has been otied that the. 4u51'ter whiCh',a3 '. 

alloted to late Sh. Dalbir. Singh V 	Wiplaiwa.la  

Board is still locked with'.the artic]es:0 late Sh4u1 

Sing V under the custody of your ,  rnonthZ Smt Dipa 
SafaiWala of this Board 1,/ho has bee 	ected ,to 	e'te. 

vacant possessiOn of t1 quarter.. •:.:- 
• : 	- 	- 	

•.:. 

Your attention is also inviteO this 
ff 

letter No,SHG/8/ Jigir s in gZ/.183date19. 5 .99  

you were asked to furnish the }Iouie No,W e and 

of y 
	 urour house owneD of yo rented hoU5which has bot 

t 	
yet been irnished by you • Further, noappl ication q t 

j 	 . 	allotment of quarter. has .been receive,W..t48 ctO 
from your end. 

 

¶ 	
ZnVeW 0fthe above, you ar 	re 	-.t0- 

within 3(three) days from the .: dateOf4CeiPt 	 4tte. 

as to hy disciplinarY action snould nQt)C 	tiat 

t 	 against You for giving false 8tatemeflt. 

........... 
S 	

• 	 •- • 	. 	 • 	 - . 	 . 	. 

. 	
. 	/ 

/ 

Cantwe 
 

Pär sio ar.  

Copy to:  

S.E.for inforthatiofl. 
 

\\ \ 
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j V ij_ : 	•.[.• 
' Teleuhones 

fr 	221+300/6904 (Mily) 	No. S1LG/8/JIGIR/'3 	
'A 

223929 	(Civil) 	Office of the CantonmntBoard, 
Post Box No.3,ShillOflg'793001. 

O Dated the 	.._ 	Sept.2O0O.. 
To 

 

Shri Jigir Singh, 
Safaiwala, 
Cantt Board Shiflong. 

., 	 •' 

,4. 	.. 

Reference your letter dt. 7..2000 intimating your 
postal address in response to this office letter NQ. SUG/3/ 	'- 
JIGIR SINGH/356 dt. 27.7,2000. 

It has been ascertained by the office jthat there 
exist5.flO 	.s houe'riU bering 1k 63 in Barabazar Ilarijan Colony 	•: 
near City Gurdwarã Shillong. Hence ) nO actionCafl be ,ta1en 
for grant of UouSe Rent Allowance. 

However, if you:desi°re, you may. get it verified by 

the Sanitary Inspector of this office. 	: 

Cantonment Executi1e Officer. 
\.: 	 (uresti .Nagar) 	...:. 

A 

- 	 I ll 

t I  

. 	

i. 



	

' rr1hor'-3 	
HG/8/ JIGIR/ zr 	r' t 

	

i904 	 onmEnt r oaci 

Box No.83 
ited the 	68 	June 

0 

To 	 0• 

Ph. JiSir Singh 
5a.aiWal9 
Cantt Board Shillong. 

Reference this QffiCe letter NO.S1W/8/ jigir/483 

duted 22.9.2 000 . 
you are once agifl reniinded to get your a(,Icomod*t" 

ion bearthg Houze No. 63 in rarabaZar Harijafl Colony near.  .' 

City Ourdwara 3hillOn- 'ierified by the SnnitY IPaCt0r0 

of thi3 o1'ico by 1,.2O01 for takiflL further neceSsa'Y •:; 
action £ro this end fai1in whi.C11 your o3aim tor'1LRA wiU 

not be c3nt3rtained. 

Cantonflient Executive Officer 
( 

suresh Nagar) 

Copy tO 

She S.K. flas, 	 for neCO281t7 actiOfl. 

nitarY Inaptor 
Cáritt Board 311illOX1! 	 c 

ID fO No. UG/2/ ID/ 

:1 

I 
	

\\ 

Sh, Jigir Sinh 	 -do- 	J.cD/ 	2730/-- 2780 

T- 	 ?-6- 	—d - - 	3225/- 329 
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T1oh 

/ 	43r0/6904 (Mily ) 	No. SHG/8/ JIGIR SINGH/ 
223929 (Civil) Offje of the Cantonment Board. 

Post Box No,53 9  Shillongi.793001 
Dated the 

21 June 2001 
To 

The Astt .tabour Commissioner (C) 
Guwahatj3 

Rcfcrence Memorr-ic3um of Settlement dt 7.7.2000i 
and letter or Sh. Jigir Si.ngh dt 18.692001 (copy enc],osed). 

As per Memorar1ciuja of Settlement Sh, Jigir Singiif 
was to get his accomodaioi verified by the manageant and 
cr VP-rific a tion of his reiderLce he was to be paid EM, 

Inspite o repeated requests Sh..J•igir Singh 
as £siled to get his residence verified by the msnegemerzt. 

In these circumstances, it is difficult on the part of 
the managiint to settle the issue, 	 7 

--00~a~ 
Cantonment Executive or ricer 

( SureshNagB.r) 

C' 
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IN THE CENTRAL 

 

, 	TR ;ciTt 

GjUpctI E€flCh 

WERIBUN 
GUWAHATI. 

O.A.No. 315/2004. 

AHATI BENCH, 

Sn Jigir Singh ..... Applicant. 
-Vrs- 

Union of India & Ors...........Respondents. 

IN THE MATTER OF: 

OBJECTION PETITION BY THE APPLICANT 

AGAINST THE WRIITEN STATEMENT FILED 

BY THE RESPONDENTS. 

The Applicant above named most respectfully sheweth: 

	

1. 	That the Applicant has gone through the contents of the Written statement 

filed by the Respondents and beg to state as under: 

	

1.1 	That. albeit. the Applicant is illiterate and most candidly submitted the 

details in the Written Statement in respect of the above O.A nevertheless a 

susceptible reply raising objection to the above Written Statement is submitted 

herewith. 

1.2 That with regard to the statements made under paras I and 2 of the Written 

Statement by the Respondents, the Applicant do not offer any comments save and 

except that the averments which are not borne on the records are emphatically 

denied. 
IN 

1.3 That with regard to the statement made under para 3 of the Written 

Statement in the O.A. it is stated that the contents of the para are admitted so 

much so that even though the Applicant comes within the ambiance of 

"essentially intermittent employee" and as per conditions of his service it is the 

bounden duty of the employers, the Respondents, to provide him with a suitable 

government accommodation near his Office, the Respondents did neither provide 

a government accommodation for him nor granted the existing house rent 

allowance admissible to all Central Government employees. Being a fully 

illiterate person it was not known to him that in absence of the government 

accommodation house rent allowances are also paid to the employees by their 

Contd... .P/2.employers.. 



/12/1 

employers as per prevailing system and Rules. The moment be came to know this 

fact, then and there he claimed for his house rent allowance from the date of his 

joining under the Respondents till the house rent allowance is paid to him and the 

government accommodation as admissible be allotted to him in lieu thereof. The 

Applicant by claiming for his house rent allowance as pointed out by the 

Respondents it may not be an offence or any error rather the Respondents who 

were sufficiently literate and conversant with the Rules, Procedures and System of 

the government employment were to either accommodate the Applicant with the 

government accommodation as per his entitlement and/or paid him the necessary 

admissible house rent allowance in lieu of the quarters. The Respondents had not 

done so for all these long span of almost 18 years of his service which clearly 

proved to be of a malafide and arbitrary action and unilir play of the 

Respondents. 

1.4. That with regard to the statement made under para4 of the Written 

Statement under O.A by the Respondents the Applicant respectfully submit that 

he had submitted the necessary certificates, as desired by the Respondents in 

support of his remaining in rented accommodation in claiming the house rent 

allowance, the photo copy of which has already been annexed to the instant OA 

vide ANNEXURE-C & C/I It is really surprising that it is not understood as to 

from what source the receipts of house rent have produced as ANNEXIJRES I 

series from Serial No. I to 6, as they were never produced by the Applicant These 

are all manufactured, fake, false, fabncatcd by the Respondents to evade their 

own lapses in the matter and thereby causing wrong and injustice to the 

Applicant The address and the location as pointed out under this para and also 

submission made under para7.5, it is stated that the house No. and location to 

identify were sufficiently incorporated in the receipt produced by the Applicant 

through Aunexures 47 to 50 to satiate the Respondents 9enquines & demand 

towards sanctioning the house rent allowance to him, but insteadtaking the 

susceptible view in connection as per prevailing system and rules the Respondents 

every timTdallying the matter and raising inconvenience to the Applicant 

and his lmily members. it is reiterated that from 28th  December/98 the Applicant 

has been persistently praying for granting house rent allowance or to allot the 

quarter in his favour but it is really surprising and pain-striking matter to note that 

the Respondent had been observing mute silence in the matter. The Applicant's 

4 

Contd... .P/3..submission.. 
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submission will be evidentially proved from the Amiexur he enclosed in 

connection with this OA as a proof of his claiming the house rent allowance and 

receipts for providIng accommodations on rented basis. 

15 That with regard to the statement made under pam 5, it is stated that the 

Respondent had not clearly mentioned as to what contradiction of statement was 

made by the Applicant Simply fire against the air is not sufficient to constitute 

one's evidential proof against the allegations. The Respondents are challenged to 

give the correct and strictest proof to their avemients made in this pam. 

16 That with regard to the statement made under pam 6 the residential house 

of Late Dolbir Siugh as stated and alleged, had never been occupied by Smti Dipa 

Kaur, Safiüwala the mother of the Applicant and therefore, the question of 

residing in a "locked house" as the Respondents themselves have made avennents 

in this pam does not arise at all. 

1.7 In this connect on, it is pertinent to mention that the Applicant had 

claimed to allot the accommodation6lhis mother who retired from service on 

306.04 but the Respondents have neither allotted the residential quarter in his 

favour nor even released the retiring dues to his mother even after submitting the 

quarter in vacant position and filing of necessary documents by le1f and her 

husband Late Indar Singh and for the cause of such injustice and ad,itraiy action 

Smti. Dipa Kaur filed a case before this Hon'ble Tribunal for adjudication and 

justice vide O.A. No.73 of 2005 and the Hon'ble Tribunal was pleased to give its 

Division bench Judgment/Order dated 28.3.2005 to release the retirement dues to 

the Applicant But the Respondents even after getting the orders of this llon'ble 

Tribunal withheld her retirement dues filed the Writ Petition in the Hon'ble High 

Court, Guwabati and obtained the stay order in the year 2005 which is being still 

continued.. 

So far the question of givIng Holding No.63 of the House by the Applicant 

it is stated that the Applicant had been residing there till 1999 and after that the 

said premises was allotted to the Guru Nanak Sports Club/Gymnasiwn we! 

1.6.1999. The Safaiwala Inspector, as alleged by the Respondents, did neither 

accompany the Applicant nor asked his companionship and as matter of ordinary 

prudence the entity of the said Holding N6.63 could not be found for the 

Applicant's residence when the Inspector visited after 2000 there. Had Safaiwala 

Contd . . . P/4Jnspector.. 
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Inspector or the Respondent bad sufficiently eager to verity the matter this could 

have been easily verified from the records of the CMrdwara Committee instead the 

Respondents bad . not entertained the claim of the Applicant as they had 

themselves stated in this paragraph. 

Photo copies of above CAT's order for releasing his mother's retiring dues 

& stay order of the mentioned above and prayer for allotment of his mother's 

quarter and certificate given by the C 1ty President of the Gwdra Committee we 

enclosed as ANNEXURES-1,2,3,4 & 5. 
/ 

	

18 	That with regard to the statement made under par -7.1,7.2,7.3,7.4, it is 

stated that despite knowing the Rules and System the Respondents had been 

waiting only to get the fonnal application from the Applicant till 28.12.98 though 

by this time more than a decade time was elapsed but even on being an 

"essentially intermittent employee" the Respondents did not fulfill their cardinal 

andbounden dutytobesuccumbedtothecoroilaryoftherulcsofhisSefviCe 

condition either to give him a suitable government accommodation or to giant 

him house rent allowances and/or asked him for submission of his formal 

application or the receipts for the rental for living in rented accommodations.. That 

in this connection the submissions made by the Applicant in the foregoing paras 

1.3 to 1.7 is reiterated. The Respondents could not explain by the word 

"contradictory" what they meant Even if it was the contradictory system why the 

Respondents had accepted the receipts and why they did not ask for the 

clarifications or explanation from the Applicant at the time of submission of those 

receipts. After lapse of so many years and harassing the Applicant by not giving 

him the house accommodation or house rent allowance now they are alleging the 

receipts produced by the Applicant were of contradictriy to the earlier statement 

for house rent receipts. Moreover, it is further stated that the receipts under I 

series enclosed in the Annexure by the Respondents, it is stated that the 

Applicant had never submitted them to the Respondesds. These are all 

manufactured to cover the delay and injustice causing by the Respondents to the 

Applicant for all these years. 

	

• 1.9 	That in addition to the submission in respect of the statement made by the 

Applicant under para 7.5 of the Respondent's statement in the O.A. it is further 

submitted that even after submitting the declaration by the Applicant for residing 

in the residential house, as alleged, by the Applicant in Marcb/2000, the 
Contd.....P15..Respondents.. 
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Respondents took long I V2 years time to inform the Applicant that the house rent 

allowance claimed by the Applicant could not be entertained by them. How silly 

the averment is ! Had the information and the response for rented house submitted 

by the Applicant given on time by the Respondents, the matter could have been 

detected, immediately on their submission by the Applicant 

1.10 That with regard to the statement made under para7.6 it is not understood 

as to what more proof of residing in rented house the Respondents wanted from 

the Applicant for settlement of the issue which should have been settled much 

earlier by allotting him a government house/quarter as admissible for him or 

granted him the house rent allowance and/or asked him to submit necessary 

information and papers, as required from the Applicant immediately after his date. 

of appointment. For allotting him a government accommodation or granting 

necessary house rent allowance and for which more than a decades times they had 

to remain silent being fully literate and conversant of the matter and over and 

above knowing the status of the employee's position. In the welfare State it is the 

predominant duty of the employer to seek and enquire about the well-being and 

promote the welfare of the employee and his family members from the date of 

joining in government service but here in the case of the Applicant the 

Respondent had to wait for long 10 years to receive a formal representation from 

the Applicant when he had neither been given the governmein accommodation 

nor granted necessary house rent allowance and also take another 2/3 years to 

verify the receipts he had submitted to the Respondents as a proof of residing in 

rented house/accommodatioa This is, in fact, a mockery and ridiculous for this 

illiterate and of the lowest echelon of government service and even after raising 

the problems by the Applicant to the authorities of the Respondents for countless 

times the Applicant got only rebukes and retards. 

1.11. That in this connection it is pertinent to mention that even that the 

Applicant approached this Hon'ble Tribunal by filing the instant OA and/or filed 

a Writ Appeal in the Hon'ble Gauhati High Cowl for granting the house rent 

allowance to him right from the date of his joining in the Respondent's 

establishment instead of the date which the Hon'ble Tribunal awarded vide his 

judgment dated 14.12.04 , the Respondents did not care even to submit the 

Written replies before the Hon'ble Courts of law despite the service copies were 

Contd.....P/6..received... 
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received by the Central Government's Standing Counsels and neeessary steps by 

the Hon'ble Courts of law for reply. Rather it was the Respondents who were 

contemplating that in the 'event of their being in a part of the defence 

establishment they are not guided by the orders and rules of the Civil Courts of 

law. The veracity of the statement of the Applicant will be clearly proved from 
lix 

the Court's records. 

1.12. That in reiterating the earlier submissiOns in the Original Application by 

the Applicant it is respectfully submitted that the Respondents had caused 

malafide and arbitrary action and unfair play, injustice to this humble Applicant. 

In stead of dealing the matter entirely with lenient view and sympathy, the 

Respondents put the Applicant in countless troubles in these days of severe 

economic hardships by not only depriving him of the House Rem Allowance but 

also dragging him from this court to that and thereby inviting unwanted litigation 

expanses which is a heavy burden for this poor employee to entail and bear. 

1.13 That it is further respectfully submitted by this Applicant that because of 

the wanton attitude and blatant discrimination of the Respondents they have 

totally denied the principle of Natural Justice and caused the violation of the 

Constitutional safeguards provided to such citizen as enumerated under Articles 

14,16(1), 2 1,39(d) and 309 of the Constitution of India. 

1.14 That the grounds as mentioned in the Original Application are sufficient to 

invite the justice prayed for by this humble Applicant in the instant O.A. 

1.15 That it is further prayed that the Applicant may be relieved from the 

Respondents by getting his house rent allowance till the government residential 

quarter is allotted to the Applicant 

1.16 That in view of the facts and circumstances the Applicant humbly prays 

before this Hon'ble Tribunal that your Lordship be gracious enough to consider 

the case sympathetically and redress his long standing grievances as prayed for 

and for this act of your kindness this humble Applicant shall remain ever grateful. 

Cntd .... Pf7. Verification.. 
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• 	 VERIFICATION. 

Sri Jir Sjn, son of 

about 3. ..years 	workIng 	in 	the 	capacity 	of 

• ... 	 ................ do hereby solemnly affirm and verify 

that the contents of paragraphs 
( 	

to 1 i 2—are derived from the records and I 

believe them to be true to my knowledge & information and that I have not 

suppressed any material facts and the paragraphflo 	are my humble and 

respectful submission before this Hon'ble Tribunal. 	• 	: 

And I sign this VERIFICATION on ihisLcday of 	,2007. 

Place: Guwahati. 

- 	• Date: 

SIGNATURE OF THE DEPONENT. 



CENi,kL ADMINISTRATIVE ni ruB LTNAL. C;UWAHATI BENCH ,, 

A 	Original Application No. 73 of 2005, 

Date of Order: This, the 28th day OIMaITCh, 2005 .., 

THE HON'}3LE MR JUSTICE G. SIVAR U \N VICE Cli &IRMAN 

Srnti Dipa Kaur 
Wife of Late Indar Singh 
Cantonment Colony 
Shillong. 	 . .... Applicant. 	4 

By Advocate MrK.K Biswas 

- Versus- 

1 	Union of India 
put' the Miiii1iy oIl)el'eiicu 

The Chief Executive Officer. Cantonment Board 
Shillong, POst Boc,No.83 
Shillong - 793 001. 

') 	The CantonmentExecutive ('fflcer 
O 	 . 	CantomnenU3oard 

CT 

Rcspondcnh 

By Mr.A.K.Chaitdhuri, AddI.C.G.S.C. 

• 	 ORDER'(OL 

•IVARAJA\7.c: 

The applicant is the widow of late Indar Singh, who is the father of th 

eceased employee Dolbir Singh-V. Dolbir Singh-V, the eniploye died oti 

129 1999 at the age of 24 yeats Ieavtng his patents Initially 'ate Indai Singh 

the father of latc Dolbir Singh prcfetTcd claim tr settling the 1inanial bcnciih: 

ue to deceased employee. Accodin. to the applicaiit, the father of late iL)lbir 

ingh has produced all the requir:d docunients to enible the fesPorldetits 1t4 

disburse the said claini . However, 1) rcspoiideiits did, not dkburtc the iie 



1 

c1ai 	and Indar 	ingn died in 2001 	Thcrcir the appilcant in this 0 A has 

pursued the said claim. It iseen from the communication dated 12.11.2003 

(Annexure-A) isrncd by the Cantonmcut Lxccutivc Officer that late Dolbir 

Singh-V owed a sum of Rs.16,361/- to the CaritL Fund and therefore the said 

authority 	directed 	the 	General 	Secretary, 	Shillong 	Cantonment 	Board 

Emp1yees Union, Shillong to anange to deposit the 	 to the Cantt said amount 

Fund and also for submission of succession ceitificate from the competent 

authority for taking further necessary action in the matter. The applicant has 

produced a communication dated 8.3.2004 (Annexure-I-i) purporting to be in 

reply to Aiinexure-A coiiiiiitiiiicatii.m scut by the Liiu&iii wherein it is,  thited thai 

t4,a 	Indar Singh, father of the deceased employee had furnished all (lie required 

doc 	uts and that the applicant had prefeired the claini only afteitlic death of 

Ji 
dat 	ingh 	it is also statLd that the amount demanded in Anne' ui-A and 

ght to be recovered is very huge. 

2. 	I have heard Mr. K. K. Biswas, learned counsel for the applicant and Mr. 

A. K. Chaudhuri, learned Add!. C.G,S.C. appearii1 for the respondents. It. 

.')u14,appear from the correspondence already mentioned that the only reason 

for non-disbursement of the financial benefits due in respect of late bolbir 

Singh-V are that a sum of Rs.16,361/- is due to the Cantt. Fund towards 

occupation of the cottage allotted to the deceased by the applicant afterhisdeath 

• and the non-production of succession certificate issued by the competent 

authority. Accorling to the learned counsel 'or the applicant the coniirtuiiication 

dated 8.3.2004 (Annexurc-H) is a coin[)lete ans;er to the above. In tlic 

circumstances, I am of the view that this onginal application can be disposed of 

by directing the 2nd respondent to consider Annexi.ii'c-FI communication dated 

84.2004 and pass appropri ic orders iii the i iatter as c pedil iously a. possible at. 
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ally rate within a period of six weck fi -om the c.:tc ofreeiptof:ths.ordci-Jfy 

ccesson cethficate is absoluteiy required to enable the applicant to cabIith 
H 

that shells the sole hen ofdeeasedDotbit Smnti-V and th sanie his not alt eady 

been poduced by het deceased husband JiLdam Singh she must be given 

opportuiity to do so before disposing 'of the appiication. . 

4 	the application is dlspo\ecl of a aboc 
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TJNTHE GAUHATI HIGH COURT 

(THE H16aCOURT OF ASSAM. NAGALAND, MEGHALAYA )  

,MANIPURANDTRIFURA) 
SHILLONG BENCH 

CMLAPPELLAFE SIDE 

Apeaifrom\? 	 No 	 b 	of2O __-- 

Civil Rule, 
QJ 

Appeflant 

PeUtloner 

Versus 

Respondent 
Opposite-PartY 

Appeflant  

For PetItlr 	
C— -- 

Re s p0 n dent 
For 

Opposite-PartY 

Noting by Office or A,ocate 	SeriaI 	Date 101fice notes reports, orders or proceedings 

No. j 	
with signatures 
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Represented by the Chief 
Executive Officer, 
Cantonment Board, Shilith-ig.. 

2. The 	Cantonment 
Executive 	 Officer, 
CantOnment Board., Shillorig-
793001. 

Petitóiej 

- Versus - 

I. Smti Dipa Kaur, .widowof 
late 	Indar 	Sbgh, 
Cantonment 	Coloney, 
Shillong. 

2. The Central Admiristrativé 
Tribunal, Guwahati 
Bench, Guwahati. 

Respondents. 



/ 	N9tin by Office or Advocat 

I 

Office notes, reports, orders or proceediigs 

with signatures 

WP((-,) 275.(SH)J05 

BEFORE 

THE HON'BLE MR. JUSTICE B. LAMARE 

HE HON'BLE MR., JUSTICE AMITAVA ROY 

19 9/2005 

Heard Mr. SC Shyarn,•  Learned 

insel for the appellant. 

Admit the 

Call for the records. 

Issue rule returnable within a 

ii 

:i 	........ • •• 

GertifLedJ0 13e True Cp 

Gathati Hi91 Qourt 
shillong Bench. 

mthnth. 

The petitioner would take steps 

fo service of, notice on the respondents by 

re istered post with A/d. Steps within three 

dys. 

In the interim,, it is provided that 

Lhe operation of the impugned order dated 

2 /3/2005 passed by the learned Central 

A ministrative Tribunal, Guwahati Bench, in 

OA No. 73/2005 shall remain stayed. 
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TRUECOPY 

• 	To, 

The Cantonment Executive Officer, 

Cantonment Board, Shillong. 

Sub "Transfer of Govt. Quarters is Requested". 

Respected Sir, 	 Reg. 

On behalf of the subject cited above I have the honour to draw your kind 

and Sympathetic Consideration on the facts and Circumstances as mentioned below :- 

That Sir, my mother Srnti: Dipa Kaur the Sanitary Jamadar have retired 

from her service tenure on 30.06.2004. and the Govt. quarter of Smti Dipa Kuar may 

kindly be transferred into my name as I still have not get Govt. quarters. 

Therefore, it is my earnest request to your honour that my above said 

appeal may kindly be considered and allot me the said Govt. Quarters. 

For this act ofyour kindness I shall be highly Oblige to you. 

Yours faithfully. 

SdI- 

Dated : Shillong 
	

(Sri Jagir Singh), 

The 16th  of July 2004 
	

Cantt. Board, Shillong. 



swrf 6-$  i!!:_ 

Ike 

)1. 	
j 

t6 	 L/EV 

• 	 LJ 	 g ,1Td2  

Lj 

	

2 	 • 	 , 

lz  

	

o 	r 
I 	'-) / •- 	- 

2 
•v 

' 02 

	

 

c_ 	aff-  

e. 	 • 	

( . 	

? 	r. 

	

-21  ---- - 	 ( 

/P 	 /,('/e 	•--- 

•-• 	 • 	

- 	_) -7 

IL- 
 

	

J c)c 	y/ 

(' 

Id 	 C C' 	 / 	A 

I V~ ed 

tlZ 

--- 	 • 



I fo 

TRUE COPY 

- 	To, 

The Cantonment Executive Officer, 

Cantonment Board, Shillong. 

Sub : "Transfer of Govt. Quarters is Requested". 

Respected Sir, 	 Reg. 

On behalf of the subject cited above I have the honour to draw your kind 

and sympathetic consideration on the facts and circumstances as mentioned below 

That Sir, I Smti Dipa Kaur the Sanitary Jamadar have retired on 

30.06.2004. My husband Late Inder Singh have also retired as Sanitary Jamadar had been 

living in the same quarter. And I have already vacated the quarter. 

Therefore, it is my earnest request to your honour that the said quarter may 

kindly the transferred into the name of my son Shri Jagir Singh 

For this act of your kindness I being a widow woman shall ever pray. 

Yours faithfully. 

Sd!- 

Dated: Shillong 

The 15th  of July 2004 
	

(Smti Dipa Kaur) 

(Sanitary Jamadar) 

'c 
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This is to ceitify that, the City Guidwara Committee, 

was allotted a quarter No. 63 to Shri Jgir Singh son of 

late Inder Singh on rent @ Rs 450/- (Rupees four hundred 

and fifty) only, till March 1999 and latter the said premises 

was allotted to the Guru Nanak Sports Club /Gymnasium 

w.e.f isiJune,  1999. 

PRESIDENT 

ci Gurudw(J 	niSta 

Shii1otg2 
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